
      
  

     
 

     

      

   

    

     

    
  

   

   

 

     
     

   

          

    

 

       

 

       

  

     

             

                 

              

          

           

              

        
   



       
    

             

   

               

             

         

          

              

  

               

     

             

             

                  

          

 

                

             

            

         

                    

               

               

             

            

             

           

           
          

      

   



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
CP No.. 27al4a1lNCLT,MB MAH 12017

9. Accordingly, by going through the facts of the case and the submissions made by the

Leamed Representative for the Applicants/Default€rs herein, the conclusion can be

drawn that, the Applicants/Defaulters herein had violated the Provision of S. 89 (l) of
the Act. And for the said violation the punishment is provided dsection 89 (5) ofthe

Act, which is relevant in this Case, is as follows:-

"lfany personfails, to make a declaration as required

under sub-section (l) or sub-section (2) or sub-section

(3), without any reasonable cause, he shall be

punishable with.fine which may etend to fifty thousand

rupees and where the.failure is a continuing one, y/ith

a.further.fine which may e end to one thousand rupees

lbr every day after the Jirst during which the failure
continues."

l0.This Bench has gone through the Application ofthe Applicants/Defaulters herein and

the Report submined by the RoC and also the submissions made by the Leamed

Repres€ntative at the time of hearing and noted that Application made by the

Applicants/Defaulters herein for compounding of offence committed under S. 89 ( I ) of
the Companies Act, 20 13, merits consideration.

I I . On examination of the circumstances as discussed above a Compounding Fee of {
10,000/- by Applicant/Defaulrer herein, shall be sufEcient as a detenent for not

repeating the impugned default in future. The imposed remittance shall be paid by way

ofDemand Dratl drawn in l'avour of"Pay and Accounts Officer. Ministry ofCorporate

Affairs. Mumbai" within 30 days from the receipt ofthis order.

l2.This Cornpounding Application No.274144lNCLT/MB/2017 is, therefore, disposed

of on the terms directed above. Needless to mention, the offence shall stand

compounded subject to the remittance ofthe Compounding pee imposed. A compliance

report, therefore, shall be placed on record. Only thereafter the Leamed RoC shall take

the consequential action.

I 3. Ordered accordingly

BHASKARA PANTULA MOHAN
MEMBER (JUDICIAL)

Dated : 06.12.2017

M. K. SHRAWAT
MEMBER (JUDICIAL)
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